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BEFORE THE NATIONAL GREEN TRIBUNAL (SZ) CHENNAIL

MEMORANDUM OF APPLICATION
Original Application No 213 of 2021

Between

S Sakthivel,

Environmental Protection & Anti pollution Group,

S/o PK Subramaniyam,

Alagu Vinayakar Kovil Street,

Fairlands, Salem - 636016

Mobile: 74492 13709

Email: bindusakthi@yahoo.com  ......... APPLICANT

AND

1.The Secretary to Government of India,
Ministry of Environment & Forest and Climate change,
Indira Paryavaran Bhavan Jorbagh Road,
New Delhi -110003 India,
Phone: 011-2469 5262;
Email. secy-moef@nic.in

2.The Director,
Department of Geology and Mines,
Industrial Estate, Guindy,
Chennai-32.
Phone: 044 22501874
Email: cgmchennai32@gmail.com, geomine@nic.in

3.The District Collector,
Collectorate,
Salem-636001,
Phone: 0427-2450301,
Email: collrslm@nic.in.

4.The District Environmental Engineer,
Tamil Nadu Pollution Control Board,
Siva Tower, 2nd Floor,
Salem-636004,
PHONE: 0427 244 8526, EMAIL:deetnpcbslm@gmail.com.

Q- T N
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5. The Member Secretary,
Central Ground Water Authority,
Jam Nagar House,
18/11, Mansingh Road,
New Delhi-110011.
PHONE: 011-26175362, EMAIL: cgwa@nic.in

6. The Managing Director,
Dalmia Bharath Sugar and Industries Ltd,
Chettichavadi, Jagir Magnesite and Dunite Mines,
Chettichavadi Village, Salem West Tk,
Salem-636012, PHONE: 0427 2346762,
EMAIL: dalmiamagnesitemines@yahoo.com,

MOBILE: 94864 82746.
...... RESPONDENTS

Rejoinder filed by the applicant to the Reply Statements
filed by the 6th Respondent:

I sakthivel, Environmental Protection & Anti pollution Group, S/o
PK Subramaniyam, residing at Alagu Vinayakar Kovil

Street,Fairlands, Salem hereby solemnly affirm and sincerely state

as follows.

I am the applicant in the above-mentioned case and I am
conversant with the facts and circumstances of the present case. I
am competent to affirm this affidavit. I submit that I have read the
reports filed by the official respondents and reply statements filed
by the 6th respondents in this case. I Deny all the contents of the
same as false, except to the extent expressly admitted hereunder

without prejudice to the generality of the above denial, the

following rejoinder is rendered.
Q ~ m < \‘ w1 S
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It is submitted that the Hon'ble Tribunal vide its orders dated 6th

October 2021 formed a committee and directed the committee in

the above-mentioned Original Application to ascertain as to

I%,

III.

IV.

Whether the 6th respondent is having all necessary
permissions/clearance from the authorities as required

under environmental laws.

Whether the 6th respondent is conducting mining in violation
of the environment laws without obtaining necessary
clearance/ permissions, if so since when they are doing the

saime.

What is the quantity of the mineral extracted by doing such
illegal mining? What is the nature of action taken by the

authorities when such violations are brought to their notice.

Whether any damage is caused to the environment on
account of the illegal mining done by the 6th respondent unit,
and if so, assess the damage caused to the environment
including the environmental compensation to be recovered
from them, apart from suggesting recommendation for

restoration for damage caused to the environment.

Whether the 6th respondent had obtained necessary
permission for extracting groundwater for their industrial

purpose and if not, what is the action taken including the
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imposition of compensation for unauthorized drawl of

groundwater by the 6th respondent.

It is submitted that as directed by this Hon'ble Tribunal, the joint
committée had inspected the subject area on 27.11.2021 and filed
their joint committee report before hon'ble tribunal on 23.03.2022.
It is also submitted that, so far R1, R2, R4, R5 filed their individual
reports and 6th Respondent filed his reply statements. The
applicant submits his response to the Reply statements filed by

the 6th Respondent.
EC Requiring period of the 6" Respondent

1. The applicant submits that the 6t Respondent requires EC
from 1994 onwards under expansion category based on the
EIA Notification 1994.

a. The applicant submits that, In this connection, the
judgment of the Honourable supreme court of India in the
matter of common cause vs union of India in W.P.Nol114
of the 2014 dated 02.08.2017 made under para 186

Conclusions on the issues of mining without an EC or FC

or both

186. To avoid any misunderstanding, confusion or ambiguity,

we make the following very clear:

(1) A mining project that has commenced prior to 2 7th January,
1994 and has obtained a No Objection Certificate from the
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SPCB prior to that date is permitted to continue its mining
operations without obtaining an EC from the Impact
Assessment Agency. However, this is subject to any expansion
(including an increase in the lease area) or modernization
activity after 27th January, 1994 which would result in an
increase in the pollution load. In that event, a prior EC is
required. However, if the pollution load is not expected to
increase despite the proposed expansion (including an
increase in the lease area) or modernization activity, a
certificate to this effect is absolutely necessary from the SPCB,

which would be reviewed by the Impact Assessment Agency.
(2) The renewal of a mining lease after 27th January, 1994 will
require an EC even if there is no expansion or modernization

activity or any increase in the pollution load.

(3) For considering the pollution load the base year would be

1993-94, which is to say that if the annual production after

27th January, 1994 exceeds the annual production of 1993-

94, it would be treated as an expansion requiring an EC.

(4) There is no doubt that a new mining project after 27th
January, 1994 would require a prior EC.

(5) Any iron ore or manganese ore extracted contrary to EIA
1994 or EIA 2006 would constitute illegal or unlawful mining
(as understood and interpreted by us) and compensation at

100% of the price of the mineral should be recovered from
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2000-2001 onwards in terms of Section 21(5) of the MMDR Act,
if the extracted mineral has been disposed of. In addition, any
rent, royalty or tax for the period that such mining activity was

carried out outside the mining lease area should be recovered.

(6) With effect from 14th September, 2006 all mining projects
having a lease area of 5 hectares or more are required to have
an EC. The extraction of any mineral in such a case without an
EC would amount to illegal or unlawful mining attracting the

provisions of Section 21(5) of the MMDR Act.

(7) For a mining lease of iron ore or manganese ore of less than

5 hectares area, the provisions of EIA 1994 will continue to

apply subject to EIA 2006.

(8) Any mining activity carried on after 7th January, 1998
without an FC amounts to illegal or unlawful mining in terms
of the provisions of Section 21(5) of MMDR Act attracting 100%

recovery of the price of the extracted mineral that is disposed

of.

(9) In the event of any overlap, that is, illegal or unlawful
mining without an FC or without an EC or without both would
attract only 100% compensation and not 200% compensation.
In other words, only one set of compensation would be payable

by the mining lease holder.
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(10) No mining lease holder will be entitled to the benefit of any
payments made towards NPV or additional NPV or penal

compensatory afforestation.

b. It is to be noted that the 6th respondent in its reply volume
2 filed on 01.02.2022 attached Annexure R16 which has
production details of minerals in year wise clearly shows
that the 6th Respondent increased its annual production
quantity of minerals from the base year of 1993-1994 in
the 1994-1995 nearly double the value of previous year's
base line production should be treated as an expansion

category which requires EC from the year 1994.

Applicable of Deemed Extension of Mining Lease for the 6

Respondent:

2. The applicant submits that the 6t Respondent got its first
renewal of mining lease for both magnesite and dunite for
20 years (upto 19.08.2006) from Govt of Tamil Nadu as per
G.0O.Ms.No.74 dated 11.03.1997.

3. The 6th Respondent filed Writ petition W.P.No. 25518/2006
in the name of Dalmia cement (Bharat) at that time before
Honourable Madras High court for timely renewal of its
mining lease and the Court vide an interim order dated 17th
August 2006, granted interim relief of deemed extension of
the mining lease in terms of Rule 24(A)(6) of Mineral
Concession Rules, 1960. It is to be noted that as per the

Q 1) OMA nhA
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reply of 6th Respondent the said interim order is continuing

and is presently in force. The same is extracted below

A." In view of the statutory provision i.e. Rule 24(A)(6) of the
Mineral Concession Rules, 1960 if an application for
renewal is made within the time referred to in sub rule (1) is
not disposed of by the state government, the lease period
shall be deemed to have been extended by a further period
till the state government passes orders thereon" will be an

order of Interim Injunction.

B. As per the GSR 510(E) Ministry of Mines Notification dated
18th July 2014, Rule 24(A)(6) of Mineral Concession Rules,
1960 is substituted as "if an application for renewal is
made within the time referred to in sub rule (1) is not
disposed of by the state government, the lease period shall
be deemed to have been extended by a further period of two
years or till the state government passes orders thereon,

whichever is earlier”

C.It is submitted that in the above writ petition Interim
Injunction order dated 17th August 2006, granted based
on Rule 24(A)(6) of the Mineral Concession Rules, 1960 is
not maintainable by the subsequent amendment made in
Mineral Concession Rules, 1960 in July 2014.

4. At present 6th Respondent is claiming that the mining lease

of 6th Respondent got extended under provisions of Section
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8A (5) of MINES AND MINERALS (DEVELOPMENT AND
REGULATION) ACT, 1957 till 31st March of 2030. The same

is extracted below.

8A. Period of grant of a mining lease for minerals

other than coal, lignite and atomic minerals.—

(1) The provisions of this section shall apply to minerals
other than those specified in Part A and Part B of the First
Schedule.

(2) On and from the date of the commencement of the Mines
and Minerals (Development and Regulation) Amendment

Act, 2015 (10 of 2015), all mining leases shall be granted
for the period of fifty years.

(3) All mining leases granted before the commencement of
the Mines and Minerals (Development and Regulation)
Amendment Act, 2015 (10 of 2015) shall be deemed to have
been granted for a period of fifty years.

(4) On the expiry of the lease period, the lease shall be put

up for auction as per the procedure specified in this Act.

(5) Notwithstanding anything contained in sub-sections (2),

(3) and sub-section (4), the period of lease granted before

the date of commencement of the Mines and Minerals

(Development and Regulation) Amendment Act, 2015 (100

2015), where mineral is used_for captive purpose, shall be

extended and be deemed to have been extended up to a

period ending on the 31st March, 2030 with effect from the

date of expiry of the period of renewal last made or till the
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completion of renewal period, if any, or a period of fifty

years from the date of grant of such lease, whichever 1S

later, subject to the condition that all _the terms and

conditions of the lease have been complied with.

5. The applicant submits that the 3rd Respondent issued
demand notice to the 6t Respondent
ROC.N0.577/2017/Mines/A dated 22.11.2017 as Surface
compensation (filed as Annexure-4 in the above Original
Application in page nos 82-88). It is submitted that The grd
Respondent determined Rs 79,88,39,062/- (Rupees
Seventy nine crores eighty eight lakhs thirty nine thousand
and sixty two rupees only) in the said demand notice for the
government poramboke lands as annual compensation for

the period from 20.08.1966 to =$5.10.2017.

a. It is submitted that the 6th Respondent filed writ petition
W.P.No 2517 of 2018 to call for the records of the said
demand notice issued by the District collector bearing
ROC.N0.577/2017/Mines/A dated 22.11.2017 and
obtained interim stay on 06.02.2018.

6. The Applicant submits that in compliance to the orders
passed by the Honourable supreme court of India dated
02.08.2017 in the matter of Common Cause vs Union of
India and as directed by the First Respondent in their office
memorandum dated 30.05.20 18, demand notice was issued
by the 3rd Respondent vide RC.No45/2018/D1/Mines—A
dated 18.06.2019 with the direction to the 6th Respondent
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to remit a sum of Rupees 11,44,30,605/- towards 100%
cost of minerals for the quantum of Dunite mined and
transported without obtaining Environmental Clearance for
the period from 01.04.2000 to 31.08.2018.

a) It is submitted that the 6t Respondent filed W.P.No.
889/2020 before Hon’ble High Court of Madras in the
nature of Certiorari to quash the compensation demand
raised in the memo dated 18.06.2019 vide
ROC.N0.45/2018/D-1/Mines-A of the District collector.

b) The Honourable High Court by Common order dated
12.06.2020 dismissed all the 175 writ petitions including
W.P.No - 889 of 2020 with a cost of Rs. 10,000/- each.

c) It is further submitted that aggrieved by the common
order dated 12.06.2020 in W.P.No - 889 of 2020 passed by
the Hon'ble Madras High court, the 6th Respondent has
filed Writ appeal No. 834 of 2020. The writ appeals filed by
the 6th Respondent is pending before the Honourable First

Bench of Madras High Court in the admission stage itself.

7. The applicant submits that another demand notice was
issued by the 3rd Respondent vide
Rc.N0.45/2018 /M9 /Mines-A dated 08.07.2020 with a
direction to the 6th' Respondent to "remit a sum of

Rs.7,24,73,501 /- towards cost of mineral for the quantum

R WV e SV

166



of Magnesite mined and transported by them without

Environmental Clearance.

8. The applicant submits that the 6% Respondent has not
complied the terms and conditions of the said lease deed by
not paying any of the above said demands by the District
Collector, hence the 6th Respondent can not claim deemed
extension of mining lease under provisions of Section 8A (5)

of MMDR Act, 1957.

9. The applicant submits that the 6th Respondent filed W.P.No.
894 /2020 before Hon’ble Madras High court seeking a
declaration that the 6th Respondent has a subsisting lease
for Mining of Magnesite and Dunite up to 31.03.2030., in
view of Section 8A of the Mines and Minerals (Development

and Regulations) Act, 1957.

a) The Honourable High Court by Common order dated
12.06.2020 dismissed all the 175 writ petitions
including W.P.No - 894 of 2020 with a cost of Rs.
10,000/ - each.

b) It is further submitted that aggrieved by the common
order dated 12.06.2020 in W.P.No - 894 of 2020 passed
by the Hon'ble Madras High court, the 6th Respondent
has filed Writ appeal No. 835 of 2020. The writ appeals
filed by the 6th Respondent is pending before the

9 ; OAA £ 1 T
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Honourable First Bench of Madras High Court in the

admission stage itself.

10. The applicant submits that the 6th Respondent filed
Writ petition W.P.No 20275/2016 before Honourable
Madras High court to forbear the official respondents from
interfering with mining operations of the 6th Respondent
without insisting Environmental Clearance and obtained

interim injunction.

a. The case was finally disposed of by the Honourable High
Court vide order dated 11.01 .2022 where the Honourable
High Court observed amongst others, that since the
mining operations have been suspended by the 6th
Respondent herein, 6th Respondent can approach
officials along with Environmental Clearance to consider
the matter and directed the officials to conduct
inspection and verify whether mining operations were

done or not, by verifying the statement made by the 6th

Respondent counsel.

b. In this regard attention is also invited to the judgment of
Honourable High Court W.P.No. 36418 of 2016 in the
matter of Dalmia refractories limited, which is a linked

case of W.P.No 29275/2016 in para 11 observed as

under
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" There is a grouping section, which is functioning in the
High court. The said section must be utilized for collecting
large scale revenue involved cases now pending before
court for many years and the Registry must place all those
cases before the Hon'ble The Chief Justice for speedy
disposal. Considering the fact that large scale State
revenues are in stake and many persons are taking undue
advantage of the pendency of the writ petitions for unjust
gains, which can never be tolerated and allowed by the
courts. Thus, the registrar general of the Madras High Court
is directed to issue appropriate instructions to the Registry
to collect all those writ petitions, where large scale state and
Central revenues are involved and list those matters,
without causing any undue delay by obtaining necessary
orders from the Honourable The Chief Justice, if necessary
by constituting special benches for speedy disposal of those

cases."”

31 Under the Circumstances stated above that the 6th
Respondent has not obtained any final order in favour of
them on merits from Hon’ble High Court except interim stay

and interim injunctions obtained in the above writ petitions.

22 It is further submitted that based on the reports filed
by the Official Respondents, it is clear that the 6th
Respondent has operated the mines illegally without EC
from 1994, without 4th Respondent’s CTO under water Act
1974, Air Act 1981 from 31.03.2013 till the joint committee
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inspection. The Applicant submits that the 6® Respondent
is continuing its illegal mining operation till date. In this
connection there has been a FIR (Cr.No.614/2022) filed
against the Lorry operators in Sooramangalam P.S on
28.09.2022 by the local residents. The same was telecasted
in the news channels also. It is clear that the 6th Respondent
is a habitual violator of environmental laws and operated
the mines illegally from 1994 without necessary

permissions, clearance from the concerned authorities.

13. It is submitted that, from all the above and what is
annexed to the Original Application, it is clear that official
Respondent Authorities have grossly failed in their duties.
It is further submitted that, under these circumstances, the
Original Application deserves to be allowed as per the

prayers made therein with costs.

Signed at Salem on 7th Day of January 20273

}g‘)?/ Q( o\/"\'r\/\\‘“q"‘

Consel for Applicant Applicant
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VERIFICATION

I, S Sakthivel, Son of Mr. PK Subramaniam, aged about 50 years,
having address at Alagu Vinayakar Kovil Street, Fairlands, Salem
- 636016, do hereby verify that the contents of the above
paragraphs are true to the best of my personal knowledge and
based on legal advice and that I have not suppressed any material

fact.
W‘

Verified at Salem on this 7t Day of January, 2022.
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MINISTRY OF MINES
NOTIFICATION
New Delhi, the 18th July, 2014

G.S.R. 510(E)— In exercise of the powers conferred by Section 13 of the Mines and Minerals
(Regulation and Development) Act, 1957 (67 of 1957), the Central Government hereby makes the following

rules further to amend the Mineral Concession Rules, 1960, namely :—
1. 1) These rules may be called the Mineral Concession (Amendment) Rules, 2014.
2 They shall come into force on the date of their publication in the Official Gazette.

2 In the Mineral Concession Rules, 1960, in Rule 244, -
(a) For sub-rule (6), the following sub-rule shall be substituted, namely:-

“(6) If an application for first renewal of a mining lease made within the time referred to in sub-rule (1)

is not disposed of by the State Government before the date of expiry of the lease, the period of that

lease shall be deemed to have been extended by a further period of two years or till the State-
Government passes order thereon, whichever is earlier:

., Provided that the leases where applications for first renewal of mining lease have been made to the
State Government and which have not been disposed of by the State Government before the date of
expiry of lease and are pending for disposal as on the date of the notification of this amendment, shall
be deemed to have been extended by a further period of two years from the date of coming-into force
of this amendment or till the State Government passes order thereon or the date of expiry of the
maximum period allowed for first renewal, whichever is the earliest:
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Provided further that the provisions of this sub-rule shall not apply to renewal under sub-section (3) of
Section 8 of the Mines and Minerals (Development and Regulation) Act, 1957 (67 of 1957).".

(b) in sub-rule (9), the words “or the date of expiry of the maximum period allowed for first renewal,
whichever is earlier.” shall be inserted at the end. §

[F. No.7/2/2012-M.V]]
R. SRIDHARAN, Addl. Secy.

Note: - The Mineral Concession Rules were published in the Gazette of India, vide No. G.S.R. 1398, dated the
26" November, 1960 and lastly amended vide notification No. G.S.R. 593(E), dated the 26th July,
2012.

Printed by the Manager, Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054. ’
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31

From To
Thiru.A.Balamurugan.M.Sc.M.B.A, Tvl. Dalmia Bharat Sugar and
Assistant Geologist/ Industries and Limited,
Deputy Director (I/c), Salem.

Dept. of Geology and Mining,
Collectorate,
Salem-636 001.

Roc.45/2018/Mines A dated)y.12.2018.

Sir.,

Sub: Mines and Minerals - Salem District -~ Major Mineral -
Magnesite lease granted to Tvl. Dalmia Bharat Sugar
and Industries Limited, Salem - Salem Taluk-
Chettichavadi Village - S.F.No.6(P) - over an extent of
531.75.0 Hectres - Magnesite and Dunite Production
details requested - For obtaining MOEF Clearance -
Details Furnished - Reg.

Ref: 1 G.O.Ms. No.74 Industries Department dated:
14.03.1997.

2  Tvl. Dalmia Bharat Sugar and Industries and
Limited, Salem letter dated . 27.10.2018.

LS

In the reference 1% cited, Mining lease was granted to Tvl.
Dalmia Bharat Sugar and Industries and Limited, Salem for mining
Magnesite in Salem taluk of Chettichavadi Village, S.F.No. 6(P) over
an extent of 531.75.0 Hectres for a period of 20 years for a period of 20
years up to 19.08.2006. The second renewal application of Mining
lease was forwarded to Government to the Commissioner of Geology
and Mining, Chennai vide Rc No.980/2005/Mines-A, dated 20.01.2006.

The Company was carrying out mining operation under the deemed
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extension provisions contained in 24A(6

1960.

in the reference
and Llimited has requested fo furnish the

Magnesite of Tvl. Dalmia Bharat Sugar and Industries and Limited from

1979-80 to 2018-19 (upto Aug 2018

MOEF.

in this connection,
Dunite from 1979-80 to 2018-19 (Ubto Aug 2018) in respect of Tvl.

Dalmia Bharat Sugar and industries Limited as per pit mouth register is

as follows.

Production details:

2

) of Mineral concession rules

ond cited, Tvl. Dalmia Bharat Sugar and Industries

production details
) for obtaining clearance from

the production details of Magnesite and

sl Year Magnesite in M.T Dunite in M.T
No.
1 1979-80 96301.500 Nil
2 1980-81 120629.100 Nil
3 1981-82 130104.900 Nil
4 1982-83 85886.000 Nil
5 1983-84 114180.000 24.000
6 1984-85 119400.940 538.000
4 1985-86 104036.500 42.000
8 1986-87 92442.500 890.000
g 1987-88 92188.700 1137.000
10 1988-89 131801.200 2695.000
11 1989-90 138062.700 205.000
12 1990-921 139653.000 Nil
13 1991-92 140042.000 Nil
14 1992-93 151190.240 Nil
15 1993-94 53760.100 Nil
16 1994-1995 106724.420 Nil
17 1995-1996 96671.640 150.000
18 1996-1997 105983.460 60.000
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19 1997-1998 102472.790 200.000
20 1998-1999 88041.010 1459.000
21 1999-2000 87357.840 1329.000
22 2000-2001 87932.880 0.000
23 2001-2002 66005.440 0.000
24 2002-2003 42187.428 1749.722
25 2003-2004 31432.453 1822.818
26 2004-2005 42374.484 1096.242
- 2005-2006 26887.140 7994.527
28 2006-2007 18671.430 - 2565.000
29 2007-2008 29554.628 1850.000
30 2008-2009 42227 866 1430.000
31 2009-2010 | 61738.768 13850.000
D 2010-2011 41698.568 5610.000
33 | 2011-2012 27482.870 3200.000.
34 2012-2013 6651.081 15150.000
35 2013-2014 4124.538 9355.000
36 2014-2015 16596.206 47500.000
37 2015-2016 15038.052 37815.000
38 2016-2017 10343.074 11620.000
39 2017-18 3404.934 11720.000
40 2018-19 1167.487 131.000
(upto Aug
2018)
\\'e
(\

DepuUty Director (I1/c),
Dept. of Geology and Mining,

Salem.
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FIRST INFORMATION REPORT
(DS H&H6U6V M &NE
(Under Section 154 Cr.P.C)
(&.5.69.05m.1916y 154 @eir &)

TAMIL NADU POLICE
INTEGRATED INVESTIGATION FORM-I

28-
1. District: SALEM CITY PS. SOORAMANGALAM Year 2022 FIR No. 614 Date: 09-
2022
LomeyL_L D &6 BlemeuliLd 21,600T(H) 1. &.).6T600T [BITeT
Act(s) &L.LLD Sections LA ifley&er
INDIAN PENAL CODE, 1860 147
INDIAN PENAL CODE, 1860 148
’ INDIAN PENAL CODE, 1860 323
" INDIAN PENAL CODE, 1860 324
INDIAN PENAL CODE, 1860 506(2)
TN PUBLIC PROPERTY (PRVNT.OF DAMAGE & LOSS) ACT, 1992 3
TN PUBLIC PROPERTY (PRVNT.OF DAMAGE & LOSS) ACT, 1992 4
ii) Occurrence of Offence Day: TUESDAY Date From: 27-09-2022 Date To: -
GDHD Bl&PE BITeT IBITEIT LPBEV BIT6T euen
Time Period: On Time From: 21:30 Hrs Time To: -
GBI Sl6Tey GBULD PGV GBILD QUM
(b) Information received at PS. Date: %g'zgg' Time: 07:00 Hrs (c) General Diary Reference: Entry No(s)
&MU BlenVWSHH DS epyiD Qug BFTLGOILl uGey
SH&H6U60 B GHG BIT6T efleuryLd eTevoT
4. Type of Information: WRITTEN Time : -
55 6160160T UG GBITLD
5. Place of Occurrence: (a) Direction and Distance from PS: NORTH-WEST & 3.0 Km Beat Number: BEAT 2

GHm BleneilLIb (9)) e BleneuwSH N GHS!
6TEURUETE| STTIOLD, 6THH engFULd

(b) Address: D3 PS &0 LOMOMEIGLD 267888 600T 0! L0606V H(HE 6V
waafl

(c) In case, outside limit of this Police Station,then the Name of P.S: -
@) 66 TaU6 Hlen6eulL 6TLEN6uESLILITE [BL 681 @) (HE & omulles
SiBBleneuiley, 2ibS SIT.Bl QLT

6. Complainant/Informant (a) Name: KARTHI
GHmEpenmuTLLmer(y /
S50 HHSHEUT QUWIT
(b).Father's/Husband's Name:
HHenG / GevoTely QU
(e).Passport No.
QauaflBTL® &LeFFL®
676007
(). Occupation:
Qsmidley
(g). Address:
waafl

7. Details of Known/Suspected/Unknown accused with full particulars
QsflEs / suiurlghHhemw/Qsflung GHo Frl LUl LeurfledT (DWemLoW e 656U mhi&el.

WPENME: STEUE 6TEU0T

District: -
LomeulLLb

(c) Date/Year of Birth: 2000  (d) Nationality: INDIA

BeT / LNDbS 24600 (0H BTLG.60TLD

RAJENDRAN
Place of Issue:

QUG LILIL L
@LLb

Date of Issue:
QULPMBIGLILIL L [BT6iT

LABOURER

SATHAYANAGAR, NARASOTHIPATTY, SALEM

a1 5 6:H e0Ten D C& T HS WGTTE6, LNTFnhs, Fefleurser, BGaq T, Q& 6061 8> 600T600T60T, B&TLIMEV LOMHDILD
Feury
8. Reasons for delay in reporting by the complainant/Informant:
GSHOWNMUTLLITETTTE / 50160 Q&STHLILIGUTITE WEDUIL LB 86160 QaTO LU STgLD.
9. Particulars of the properties stolen/Involved:
FHeTQUMLLIULL / &emell M@ eTermer Q& mgagisserfler afleurb.
10. Total value of properties stolen/Involved:
SHETaUMLLILL L / STl @& 6emmet Q& Mg & &eafler Qomss S L
Inquest Report/ Un-natural death Case No. If
any:
Neoor & e eusr Siml&emss / @ UHensE: @ LomTMITeT @MLIL 6Teir ¢ @S @GHSTEL
12. FIR Contents
N6 H&aIL NG HUN6T & ([HE:8 LD
about:blank 12
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umﬂpgj DILULLGSMS! - G6TDI 28.09.2022-1b CHH) &HMemev 06.00 060016, GFEULD LOMBSFLD, GJLDMmIGELD
&a6H Moo sreus) 2 56f opeumery K.JmgeFs e oL@ BIeT Blevew Sigiaieilsy @GHSEUMTS
(WETETS TS Blemeuws FIMLIL| &ITeu6y o el Qpiieumer) GF&H SeUIHET GFevld GH-60 B &HUQUMM ASSULT
INTIMATION Gulér CMLIG WHBSSDMETEHESG @&FeaTd AR Copy , @\6TI.CLFDT QAUDHDISHASHTETTH IBE
gm_@mnm'naﬂmna AGHS HTISH (22) H/QU TTERHEF6T garuauflLd elenflgs UsTT &GS s
QUHD b ETETS! LMTena&E emaishsS e eNuFLd LN6TaIBLOMDI. eIT&@GeNsuLD : STISH (22) &/QU FTCRHH 6.
EE@UJIT. B&Y, BICFTHLILLLY, GFeulD. [HTET G&F6uLD, BIGETHLIULL., FSHWTHSKF 6Ters) QUDHEMIT(HL65T
@Lﬂ}uﬂ@m@_w@@ﬁ?ﬂ%ﬁl STEUTE: & @) 6OTEILD B (HLOGUITLD 24H65l6bem6v. [BTEDT B.Sc. Bio-Tech (D198 16T GET60T. 6TEOTEDI DL
S @l_jrm@',gnsum JTrISBTSET QULGTTE LIMig SIBHEEL 2_6T6T JITRM MLV SIbQueufey Galemev Q&S
m@@g)rru. S| ﬁﬂsg_n of 19 GLCW @GBS UGHMDTY. 27.09.2022-10 C5H @Ue) HLOMF 9 esoflweTefley [Hredr
QTLIQ.GU.@(I:T)EEGI._IFTQJ GTEITEIEMLLLI [HESTLITSET LLLIG), @)6TeuTeeir, SHeSs, pefer mmitb Seu et of_ (D& LHS!
LDTLOMT IS D oG SIGERTM SHGHD CEUETEET  &EVEN6Y il gEDERLH DGHAMTMHEIS  6UMk &6
N1g &8sl 2 L GeT U ereiTml Fa LI L TH&6T. SISH6TLIG. BITRISET 6TMhIsEsemL W G-6feuiaeT TN30BL8167 YAMAHA
RAY' ZR, TN30A6413 TVS SCOOTY PEP, TN30BK5828 SUZUKI ACCESS, LD[DQJLb @ evor(h (B—aﬁ’a)rjasaﬂei) LDTLOIT A& LD
mﬁg@mgg QEGI:STQI UMFSSCUTS epeTml GUIT TN74AU4410  6160TM omfluflev  QeueTemaT &evemey g
Qa_srrmqqpmg,rr'rj&sm. 260G UMTHS HIHIGET Seufserflid WL o _MIGET GEUETET &6V6M6V MM G&F MEITEIISHI
eTeiTm G&HLLSID orifl Wengeueny SNy MM @Ietr® CUEGL ANRBGHS! el Lerd. el igemreuy L@ LD
SIRICEHCW FBleTml Q&M@ WITHSHESHT GLImer Q&g s, AN CBISH 6,7 GUFTEHET ®-efevifleL Gouss BeussLOMTS
QUBSTHEET. SILICUMS GmuLg. eurflufler geory yenhs Mol 2e1g 5i8H eTenm C&FJbHS Sevfloumeslld BTHIS
queh_m Hevemey agiajlh Ul g&He GLIDUEW SITesT FEHEHHH LG 2a1g ISR evorm Sy 1060 U888 H 60
Q&ML GUTGMITLD 6TeTmI Q& METETTISHET. JSMHE BITHRIGET QEUETET 860606V gEHHEHH LG eTHISHLLGW QU
QEMNSBIGETTLT 66T Q&FTETS DS, Wpenbsih, Eallanssib SEHREQASTH HLEOLOW & uilev
sr@é_'r,gjé;@L@ QLU STEOTLT gSHSIGaUMD 2 6ITEUTTeV  6T60T6ur LIGTOTEOOTAN I U|LD  6T6ITmI Q& Meu6dl &L emLWITey
STRTGETTL QLS webr Seneuigid LeT Seneuilgid @RS 9HSTTEHET. 2D TG THSHTWID FOULLSI.
SQUTHET ETTemeT SjGLLMmS UTISS! FHH&HSH GUHS ETEOTCETITL.  [B6UoTLI6dT wuBenw, EETTSHI6T, HGag Ty
B GaUmLL &S&ETTE LLSIuiler WaRID, LTFLIID GSS TS LUS Blemew SOLMH HEL0 (W 1H & 6L 60T
O & 6061 5 6T0TETITEIT, GBTLIMEL @ HeUBLL BB BILHS SH6Veme6y THSS LLUBUNET IS 08 & 6ooT(d aflgediauld euevs
ST LUMTSHHID 31955560 SIQUMHEHEG SHTWID FHULLSI BTBIGET @GaIGD U6l STk WU FHHID
CUML LS CaLG Eaflaunaer, LNTembsd GHABGD STHET n&uley UGB GHS &L L enUIL|LD, LD G 6T TE 60T,
RCAQTT, ©F 66U E00TETuT60T SLEACWITT SHMH&HEM6T Srliquld emRIsHLL goHTalsl QDL QeUFFHG L ICMHIGETT
@STCUGW 2 BIGHET Q&8 QsMaTe® G ereorm WTLLg Al SIMIEG BITHIGET BlosHuIoGHs 3 G-
Seufsenet & enaug sl ariflSsel 6 WwHm @reT® B-efeuisaner QuFlw &aeney GUITL( 2L G5 C&EHLULBSS
LB QFeTm AL LTISET. IQLIULL ETHISEET T6urs) mevorL amiflamresr 108 25 LDL|6VEDTEN VLD GF6ULD GHEG
Q&M@ ubS AL EL QFWSTT. @6To! G TLOMAISELD GUTESEFTT DLW g6 ereTenenr N milsSIsHeaT. [BIT60T
BLBHOS QFTETEEUrer. (Sd/xxxxxx) R.Karthi et QHMTHSS 6Ty Q&ETHSHS LUSTT eGSR LS
@ TIOMISELD SHTeU6) Bleneuul &M 6Tevor. 614/2022 u/s 147, 148, 323, 324, 506(ii) IPC & Sec. 3, 4 of TNPPDL Act948 AUPEHS
LB6) QFUIS WS HHIE M58 21FIL6T euTHUI6T L& QUITE: GELPEVE DS B)601600TSH S &60TLD &mmeilwev
BHHsIm BEEUT 6Tevor.2 GFeuld SUTHEBHEG AL eSS OO [5&ESHEET FLDDHSLILLL SITEI6) o Wiy
2 &THErEE AT maubHl WHH HHEUL M&en & uiler BH @eTenm GOV BL6UIG HeNSHEHTSH
& TLOMIGEVLD HTEU6V SulleumeTy S.HUGSLOMF SIQUTGHET LUTFenausH &S 66U S BH60T.

Action Taken: Since the above report reveals Commission of Offence(s) u/s as mentioned in item No.2, registered case and took up the
investigation.

TR &HSLILLL BLEIGHEE : GLOG GO DU Q6 2 6TeTEneY Wrfley 2 -60 amUiulL FLL Wfleyuuiguimer
GHOTS apsHS UHe) 0FWS LJeVenT U1y & (& TH S SIS S MeTaTILL LS

FIR read over to the Complainant/Informant, admitted to be correctly recorded and a copy given to the Complainant/Informant free of cost.

13,

W.5.91. GHOWDUT L TTGSES / F56160 HHSHEMHES LY SSIHSTLIY, SHS Flwns TWsUIULB @OGUUSTS
FHDSO&STETaTHILL®), HS6TLILG H&60 R6TMI @EVEUFIOTS QsMTH&SIULLS.

14. Signature / Thumb Impression of the Complainant/Informant Signature of the Officer in-charge, Police Station
GHOWanDUILLTETT / S8&616) Qasm@LIUaler LD / HTeU6 Blemeuw QUITDILIL 2ja6u6vifledr
Qu@GaNTe @CransLl LGy @UILILD

15. Date & Time of despatch to the court: 28-09-2022 Name: RAJASEKARAN K
BHLETMHSHHES AHeLILILILL Gl

BTEBLD, GHIUALD
SUB INSPECTOR OF

POLICE
Blemev 6T6ToT

Rank: No.

-

This is an Authentic copy of System Genrated FIR downloaded from TN Police Website (www.eservices.tpolice.gov.in)

on 29/9/2022 at 6:17:44 pm

about:blank
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M Gma” Vivek Elango <vlvak.adv.!harai@gmall.com>

"y 21-3 of 202{ PSR WO

Vivek Elango <vivek.adv.tharai@gmail.com> 7 January 2023 at 19:19
To: saisathyajith@gmail.com, dshanmuganathan@ouﬂook.com. nrrandschennai@gmall.com, deetnpcbslm@gmail.com, secy-moef@nic.in,
cgmchennai32@gmail.com, collrsim@nic.in, geomine@nic.in, cgwa@nic.in

Sires/Madam,

| act for the Applicant in the Original Application 213 of 2021.

Please find the attached copy of paper book filed on behalf of Applicant in the above O.A containing the Rejoinder filed by the Applicant to the Reply
statements filed by the 6th Respondent and other annexures,

Kindly Acknowledge the Receipt of this email.

Yours Faithfully,
E.Sivaramakrisnavivekanand MA.LLB.,,
Counsel for the Applicant

':J rejoinder in 0.A. 213 of 2021.pdf
9163K
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